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OPEN COURT 

CENTRAL AOM INISTRAT !\IE TRIBUNAL 

iLLAHABAO BENCH : ALLAHABAD 

CIRCUIT SITTIMli P.T UTTRANCHAL {NAlNITAL) 

ORIGI NA L APPLICATION N0.132 OF' 20.J4 (U) 

NAINIT AL THIS THE 1STH OAY OF APRIL,2004 

HON'BLC: l"lR. JUSTICES. R. SINGH,VlCE-CHAlRMAN 

jjQN..:,e,lE_fiA;l __ §1ri.t..LJS.!.. SR ~~ST AVA ,MEM8s~::.L.~-

Shri s.M . Shukla, 

so n of lote Shri R.C. Shukla, 
Scient is t E-11, I. I.P .. , 

Dehr Adun • ••••••••••••• • Ar>r>l.:i.carit 

(By Advocate Shri Jitsndra Kumar) 

Versus 

1. Council of Scientific and Industrial Research, 

a Society registerej under Societies Registration 

Act XX! or 1960 through its Director Ge neral, Anu3andhan 

Bha1Jan, Rafi Marg, New Jelhi. 

2. India n Institute of Petroleum. De hradun through 
it s Oirecotr • 

• •••••••• Respondents 

( By Advocate Shri R.O. Josh i ) 

0 R D E R 

HON' BLE MR. JUST IC~ 3 ._i1..!.. _:3 INGH, VICE-CHAIRMA N 

List has been r0vised. None appears for the 

applicant. We have per used the pleadi ngs and heard Shri V. V. 

Mishro holding brief of Shri n.c. Joshi, learne d counsel 

appearing for the respo11je nts . 

2. We have peruse d the 0.A. which seeks quashing or 
proceedings or the as3essment committ ee in respect or 
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promo t i ~n t o t he poet of Soientiat 'F' Indian Institute ot 

Pet ro l eum and all the orders by which asaessment tor 

promotion f rom 3cientiat grade 'E-II' to Scientist 'F' has 

bee n denied t o the applicant and ta direct the respondents 

to hold frash assessment in accordance with the promviaions of 

revised MANAS a nd i f the applicant is f ound suitable far 

promot ion as Scientist 'F' he may be promot e J tram 01.04.1998. 

3. The grounds in support of the relier a s set ou t in 

par agr aph 5 of tha O.A. ere vague and indefinite. Th e settled 

legal posit io n is tha t assessment by the Assessment Comm ittee 

or Sub-Commit tee~hich consists or expar t s , in t he mat ter 

of promotion can r ~t be substituted by the Tribuna l i n 

axcercies of power of j udicia l review. 

4. The O.A., i n the circumst~ncea is di~m is sed. 

\Je, haw ever• make no or .:.le.r <:l S t o c osts. 

l'lember-A \I ice-Chairman 

/ Nee lam/ 
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